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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

(Application under Section 14 and 15 read with section 18(1) of
National Green Tribunal Act, 2010)

APPLICATION NO.141 OF 2022
IN THE MATTER OF:

D.KARUNAKARAN,

Son of Shri.Dev,

No.192, Orangavali Village,

Kattudevathur Panchayat,

Neerpeuyar Post, Madurantakam Taluk,

Chengalpattu District-603313

E.Mail id:stanly.lawyer@gmail.com, .
Mobile No.9940178702 = Applicant

AND

1. STATE ENVIRONMENT [IMPACT ASSESSMENT
AUTHORITY, TAMILNADU
Through the Chairman,
39 Floor, PanagalMaligai,
No.1, Jeenis Road, Saidapet, Chennai-600 015.
Tamil Nadu.mstnseiaa@yahoo.com.

2. DEPARTMENT OF GEOLOGY AND MINING,
Through the Deputy Director,
Alandur Road, Guindy Industrial Estate,
Guindy, Chennai-600 032.
geomine@nic.in,
044-25501874

3. TAMIL NADU POLLUTION CONTROL BOARD,
Through the Chairman,
76, Mount Salai,
Guindy, Chennai-600 032
Tel.044-22353134-139,
Email-ID:tnpcb-chn@gov.in
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4. THE DISTRICT COLLECTOR, CHENGALPATTU,
Collectorate,
GST Road,
Chengalpattu-603001.
coll-cpt@nic.in,

044-27427412

5. THE SUPERINTENDENT OF POLICE, CHENALPATTU
Hospital Road, Bypass Road,
Chengalpattu-603002.
cptsboffice@gmail.com.

6. K.K.RAGHAVAN,
S/0.M.Krishnan,
No.195, Theradi Street,
Madurantakam,
Chengalpattu-603 306. ...Respondents

DETAILED STATUS REPORT FILED ON BEHALF OF THE 2N0 AND 4™
RESPONDENTS.

I, Thiru. A.R.Rahul Nadh, I.AS., S/o. Reghunadh, Hindu aged about
35 years residing at Collector Office, GST Road, Chengalpattu District-
603 001is working as Collector, Chengalpattu District hereby solemnly
affirm and sincerely state as follows:-

| am the District Collector and well acquainted with facts of the
case from the records pertaining to the quarry lease for Roughstone and
gravel granted to the Thiru K.K.Raghavan in $.No.121/3 of Keelvasalai
Village at Maduranthakam Taluk, Chengalpattu District covered under
Application No.141/2022 filed by Thiru D.Karunakaran before the Hon'ble

National Green Tribunal, South Zone bench at Chennai.
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History of the Case:-

Thiru K.K.Raghavan preferred an application on 24.02.2020 for
grant of Quarry Lease for rough stone quarry in patta lands situated in
S.F.No0.121/3 over and extent of 2.34.5 hectors in Keelvasala village,
Madurantagam taluk for a period of 5 years.

The area was inspected by the following officials who had
furnished their individual reports with recommendation.

1. Tahsildar Madurantagamin letter RC No.1796/2021/A1, dated
22.10.2020.

2. Revenue Divisional Officer, Madurantagam letter in RC
No0.697/2020/A dated04.05.2021.

3. Assistant Director, Geology and Mining, Chengalpattu report
dated 09.06.2021.

The brief contents of the above reports are as under:

a) The area stands registered in the names of V.Vengatesan and
K.K.Rahavan as per patta no. 1151.

b) No habitation and construction activities are observed within
300 meters from the area.

c) No EBline is passing through 50 meters from the area. However,
a high-tension power line is seen at a distance of 55 meter. There
is no places of Archaeological importance, Government
poramboke land or burial ground surrounding the area.

d) Thiru Karunakaran and Thiru Sekar along with other general
public of Keelvasalai preferred an objection petition for grant of
quarry lease in which the following points were raised.

i) Ifquarry lease is granted in the area, the ground water table
will be reduced thereby affecting the agriculture.

O\
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i) Near the area proposed for quarry lease, Government lands
which are used for grazing cattle are situated and therefore
quarrying aclivities will affect the livestock.

) Meikal porbamboke, EB and HT power line pass through the
area which will endanger the lively hood of the public.

V). The objection pelition was taken on record and the
Tahsildar, Madurantagam was instructed to examine the same and to
fumished a report. The area was inspected by the Tahsildar who has
furnished his report in letter dated No.1 796/2020/A1 dated 05.02.2021 . It
is stated that there is no Government land near the area proposed for
grant of quarry lease and the quarrying activity will not affect the
agriculture activities and there is no possibility of any damage to ground
water and Environment and Ecology. The Tahsildar has further stated
that there are no permanent structures within 50 meter and no
habitation within 300 meter radial distance.

The Assistant Director Geology and Mining in his technical report
dated 09-06-2021 has stated that the area is virgin in nature and the
upper layer from 3 to 10 feet are covered by top soil and hard rock
occurred below the depth which is used for making jelly and
construction materials. The Assistant Director of Geology and Mining has
also stated that there is no habitation, water bodies near the area

applied for grant.

In view of the reports from Revenue and Mining official. The
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applied lease area has been considered for the grant of quarry lease.
As per the amended rule 41 and 42 of TNMMCR, 1959 in order to carry
out any quarrying operation as per the rule. The Approved Mining Plan
and clearance from SEIAA is required and has to be submitted by the
applicant.  For this purpose, precise area was communicated to the
applicant in letter Rc.46/Q2/2020 dated 11-06-2021. The Mining Plan
submitted by the applicant and was approved vide No. Rc.46/Q2/2020
dated 15.06.2021. The SIEAA has permitted Environment Clearance for
quarrying in letter No.SEIAA-TN/F.No. 8576/ 1(a)/EC.N0.4914/2021 dated,
03.11.2021 subject to number of conditions. As per the same, the lessee
is entitled to quarry 2,07,115 cbm of rough stone and 35,738 cbm of
gravel.

The quarry lease was granted in proceeding No.46/Q2/2020,
Dated 22.12.2021. The lease deed was executed on 22.12.2021.

The lessee started the quarrying operation and had been issued
with transport permits. So far, the lessee is being granted with quarrying
permit for 18,680 cbm of gravel and 50,400 cbm of rough stone from
24.12.2021 to 02.02.2023.

In the backdrop Thiru Karunakaran has filed an application
No.141/2022 before the NGT, Chennai on 28.12.2022.

PARAWISE REMARKS:

1. With regards fo the averments made in paras 1 to 3 of the affidavit

W\

2 :
Y,
Asshhéﬁ?} tor (Uc), DISTRICT COLLECTOR
Geology and/Mining, CHENGALPATTU.
Chengatpatty, >


5


itis submitted that the applicant has narrated the grant of quarry
lease to the 6" respondent in the subject area and aboul the
Environmental Clearance issued for the quarrying purpose. This
fact is not refuted but however the statement of applicant about
the unregulated unsystematic quarrying by respondent and
violating the conditions of Environmental Clearance is not
acceptable.

. With regard to the averments made in paragraph 4 of the affidavit
about the dust and smoke pollution and strong vibration affecting
the nearby area, the remarks of the 3d respondent may be
obtained and made applicable.

. With regard to the averments made in para 5 of the affidavit it is
submitted that even during the consideration for grant of lease in
this area, the applicant along with others submitted an objection
petition stating the damage may be caused to the life of public.
By taking this into consideration, the respondent had referred the
petition to the Tahsildar, Maduranthakam to examine the merits
and to furnish a report. The Tahsildar in letter RC No.1796/2020/
dated 05.02.2021 has clearly stated that there are no grazing land
or Government lands near the area applied for grant of quarry

lease and the quarry operation will not affect the environment
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and ecology. Therefore, it cannot be stated by the applicant that
his objection for grant of quarnry lease was not considered

4. Withregard fo the averments made in paragraph 6 of the affidavit
the application that water bodies are situated within 50 meters
from the applied area is not correct. The Assistant Geologist who
inspected the area on dated 04/02/2023, has clearly stated that
water body is situated more than 120 meters from the lease
granted area.

5. With regard to the averments made in paragraph 7 of the
affidavit, it is submitted that any quarrying operation is governed
by the condition stipulated in the rule Tamil Nadu Minor Mineral
Concession Rules, 1959 and SEIAA Environment Clearance. The
sixth respondent is following the condition contained in the Mining
Plan. As per the Mining Plan, the lessee is entitled for quarry of
35,738 cbm gravel and 2,07,115 cbm of rough stone for a period
of five year.

The following statement will illustrate the quantity thus permitted
year wise: -

B Year Wise Rough Stone in Cbm | Gravelin Com

| year 41,530 11,556

llyear 43,200 9,630

Wyear — |42075 14552 o

IV year 41430 |- |

V year 38,780 ]

e O
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After the commencement of the quarrying till date, the sixth
respondent is being permitted with fransport permit (for the quantity of

18,600 cbm of gravel, 50,400 cubic meter of rough stone.) as follows;

Year wise | Year wise Removed
Approved Quantity
| - Quantity B
‘ ) Gravel | Rough | Gravel { Rough
Period (in Stone (in Stone
- cbm) | (in cbm) cbm) (incbm)
1 ' Year 11,556 | 41,530 17,400 | 45,000
22.12.202110 21.12.2022
2ndYear 9,630 43,200 1,200 5,400
22.12.2022 t0 21.12.2023 N

The present depth of the quarry is 24 meters as on 04/02/2023 as
per the report of the Assistant Geologist.. Considering  the minor
excessive quantity quarried during the first year the 2nd respondent will
take action to regularise the quarrying as per mining plan, in this regard
the 6" respondent was instructed to obtain a Modified Mining Plan as

contemplated in rule.

FACTS IN BRIEF:

Para 1,2, 3, and 4

The applicant's main  contention is that the conditions

incorporated by SEIAA had been violated. (The specific remarks of

: LPaN
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respondent 37 may be obtained and filed).

Para 5

As tar as this respondent is concerned, the lease area in
5.F.No 121/5 of Keelavasalais bound with all four sides by patta lands. The
relevant portion of report of Tahsildar Madurantagam is reproduced as
below

Gumuig &6 @aimflegamae fluw Cammb yngdar mrer @ s aomee i (Sl6oT 6umLOT M.

I &) : yev 616wt 121/5 guemremibl (eu) edleusmurblouin
s : ysv etemr. 130/141 wrflypsgitlsun.
Gums : Yev etemr. 121/2 gyeuwid eremrilemrasn SlemrGeul

SOLBIGL (B @ws@erit.

GanE : Yev ereunr. 120/ 167, 120/281 gy evwid etemiLiriSlemyeerd
NemrGeu” NG H@wé @ smir.

"Oemgaul () WraLLLLD, WgIThESh e LLb, EETTLOLITS &L (SmIeUL L LD,
Gn. 192 dipoussme Ermod yev et 121/3 uriy 2.34.50 QeméGLi dagdls
engmyemanaer wHmh Smaes war CalgaRés 5 oy aibsEnse @t
G55ms Mgl Garflug tgr_iurs sagaurl 2 Ausms rég Qewdl Cam
yaamuésflar saflidiflells £m.Gaai 5/60u.Qualret sarusiT ey 9 6Mss S
Guls) youggemfléeme wnmib ellgmramen Q&g s amy searsMomaulemer
Sihl&dleorGmeur.

Gupuy soGurfl gmwss Gssme 2 Mo uynGug GNss Gunug
dlimugeg Geing flm.amammarear &/6L.Caem wnmib Srmo QuIgLodase LoMmILd
2) dlm.Ounsbaimrgr  &/Ougorury  wngn  SyrwQurgusss  3)
Bm.0uGsai  g/QuGumorar  Guaamgmen ol sBlpEr® W

CadomeiGLr o GerdlGuagsr  rblyauer ssmeuaui Sy HGwrit - gy 1 GeLsmen

Q

W et A
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wgussatle  Gomaemi.  saGanflamobgre  flogsy it pmdgiors
url&sOuEID 16T mId, SMOIILUM Caype STMOID 1nsUbEIMG stermitn, seoflinsiemi
Qg Gur@i aeimnd, st ydHu Gurflég omind oefésien. L rg s
@ aeflsgiaimsar  Gufle alengamem  CupGerami Fo, Gumuyg 6F.192,
Spougemn w T ermstae drmon drogde ym e 121/3-60 3} FMEVILILD
sowrTilmpaey o sdlyommd  Qeugieiorere  Qaflaiggererym  semr.121/3,
2.345 gied  dleod ulLm  eremer. 1151 S  sTemrLmillengeed  Guwlsd
srésandlaumding. Gugn so@urfl gmouyb @b grsym Guré@blouid
@eeme. ulLm dlowrEn  Guombuig yeowomeorgl Uev eteer.121/3  rleve L emun
Guour (s  dliudley "g” udlGai'gsd  NfmegeamarHarie (1)
QriserliQrly aar srésord o aterg / Gubuig ATTGSH0 LU
sR@uITured alausmub Qeunsns @ ym gaiflvma. Gunuy UnsHNnE
SIS Hemrnfled Blogspii Gaurflurs amdalalsomey. ereuells urdliyn
sremriuLaflsdmev. Gubugdlyrusde emelar wl GG 2 6 CrréssSgIL e L)
ieflggiaterni erarumg umfloyar OsMals g6 sTerSGnar aer aul Lm it
Qaflelggierermi.

The lessee has to leave 7.5 meter in all sides of the area and this
condition has been adhered therefore, there is no violation in this

regard.

Mining Operation in Violation of the Conditions of EC

The applicant has mentioned that the lessee has violated the
condition 1 to 12, 15, 18 and 19 of the Environmental Clearance. The

remarks of the 319 respondent to be obtained and made applicable.

\\|,t \
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Condition Imposed by SEIAA

Here again the lessee is stated to have violated the conditions
number 12, 13, 16, 17, 19, 21, 34, 43 and 48 and specific conditions
number 52, 53, 54, 55. The remarks of the 3 respondent to be obtained
and made applicable.

GROUNDS:

The grounds adduced by the applicant in para 22 - A to S have

been examined in detail.

As far as the 4 respondent is concemed, the following are the

only issues of concern i.e.

Para 22 - C: The respondent has not provided 50 meters buffer
zone for the safety of public. The said respondent has proposed to do

mining on the buffer zone as no demarcation has been done.

Para22-D: The respondent is doing excessive Mining
beyond the area in the Environmental
Clearance.

Para 22 -F: Water bodies are situated within 50 meters from
the area.

Para 22 -H The respondent is doing quarry work day and
night.

( p f ¢ - L
Aasla%f;ftor(llc),
eology and Mining,
i : by . DISTRICT COLLECTOR

CHENGALRATTU.
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Para 2?2 1

Para 22 -1L:

Para 22 - M
Para 22 - N :
Para22-Q:
Para 22 -R:
Para 22 -S:

Habitation, agriculture  lands,  and pre-
preliminary school within 300 meters from the

Mining area are situated.

The 6" respondent is doing Mining without
forming proper benches as per section 106(2)

a of metalliferous Mining regulation 1941
There is no cautionary board to alert the public.

The 6" Respondent has not maintained green

belt in the Mining area.

Water has not been sprinkled to suppress the

dust while transporting the minerals.

Unskilled and unlicenced persons are doing

blasting.

No protective measure to store and handle

explosives magazines.

In order to ascertain the status position on ground in respect of

stone quarry lease granted to éth respondent in S.F.No.121/3 over an

extent of 2.34.50 hectares in Keelavalasalai village, the 2 respondent

was directed to inspect the subject area and to furnish a report in this

regard. The Assistant Geologist inspected the area on 04/02/2023

along with Revenue Inspector and the perusal of the report reveals the

following facts.

— \L \
7
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1) The éMrespondent has entered into an agreement with the
Deputy Director of Geology and Mining on 22.12.2021. The lease deed
contains various condition including the special condition No. 2 which is

reproduced here under.

" URRISELSE AmSNeTT Qs UnibGUTEE whmit UL LT leurEiss (6 &(5
YopGw10 it wigw 7.5 dlLi urgisriy @m Qe @ @aurflus]

@aunutuL Geuewet(Hio.”

This condition has been strictly adhered to by the 6" respondent.

Therefore, there is no violation as per this aspect is concerned.

The 50 meter buffer zone as stipulated in the Environmental
Clearance is also maintained by the lessee. As far as leaving a safety
distance of 50 meter asimposed by SEIAA and condition No.12itis stated
that this condition will come into effect if only any water bodies are
situated nearby in order to protect the agriculture. However, in this case
fhere is no water body present. This is the general condition imposed by
fhe SEIAA in all cases but it has to be examine don case-to-case bases,
In view of the nonexistence of water bodies within 50 meter this condition

is not applicable to this area.

With regard to contention made in para 22 - D, it is submitted that
the quarrying activity is restricted only within the mining permitted area

and further the issue of Transport permit is also in accordance with the

Aéslsu%gg};rzhor (W/c),
eology ant Mining ECTO
Chengalpatty, o mscrxféﬁgfx?p%r‘ru ?
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quantity mentioned in the Approved Mining Plan. The lease of deed
came into effect on 22.12.2021 from the following details will illustrate,

fthe quantity of minerals transported during the 15! year.

Year wise Year wise
approved quantity | removed quantity

Period Gravel Rough Gravel Rough
(in Cbm) Stone (In Stone
(incbm) | cbm) | (in cbm)
1" Year 11,556 41,530 17,400 | 45,000

22.12.2021 10 21.12.2022

| 2nd Year 9,630 43,200 1,200 5,400
‘1 22.12.2022 10 21.12.2023

The above figures will reveal that the lessee has marginally
exceeded the quantity as per the Approved Mining Plan. Therefore, the
lessee has been directed to submit a modified mining plan to regulate
the excess quantity mined and transported during the 15t year. The 2nd
respondent will also take action fo further regulate the issue of transport
permit during the 2nd year of lease strictly in accordance with the
quantity already permitted to be removed in the approved mining plan.

Asregard averment of applicant in para 22 - H, the éth respondent
is carrying out quarrying operation both during day and night, the 2nd
respondent has conducted an inquiry on 04/02/2023 and ascertained
that there is no such quarrying operation during night hours. In this regard
a statement has been obtained from the Village Administrative Officer

—=2 Q/\
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of Keelvasalai village. Therefore, the averment of the applicant is not
correct. With regard to conltents in para 22, the area granted on lease
has been examined in detail. There is no habitation within 300 meters
radius from the lease area. The photographical evidence in support of
the same is enclosed. Further and marked as ABBE map showing the
other features in this area surrounding the quarry lease is also enclosed
marked as AWN. The other averments of the applicant about the
existence of pre-preliminary school are also refuted. In view this it is
submitted that there is no permanent structure within 300 meters radius
from the quarry.

As regards the contention in para 22 - L, it is stated that the lessee
is carrying quarry operation in accordance with the approved mining
plan and proper bench has been formed in the quarry for removing
minerals and the photographical evidence is enclosed in support of this
case. In view of the above the averment of the applicant is not correct.

The Assistant Geologist report also proves that the 15! benchis at a depth

of 7 meters.

With regard to the averment in para 22 = M. of the applicant
regards non erection of cautionary board to alert the public. Itis noticed
that on the day of inspection of Assistant Geologist on 04/02/2023

cautionary board is present in the quarry area.

]
Assista tQ/‘éctor(llc),
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With tespect of the contention in para 22 — N, it is submitted that
the 6" respondent has faken action to raise trees and plants in the
boundary of the lease hold area as stipulated Environmental Clearance.
The report of the Assistant Geologist reveals that about 15,000 saplings
have been planted in the area.

With regard to the contention in para 22 - Q, about the non-
sprinkling of the water to control the dust while transporting the minerals
itis stated that the same is not correct. The village administrative officer
has certified that the 6!h respondent is sprinkling water while transporting
the minerals and there is no public objection from the villagers enroute
the transportation of mineral.

With regard to para- R, the 6" respondent is engaged qualified
explosive blaster and make order to monitor the blasting without any

hindrance to the public.

With regard to the averments in para 22 - S, that there are no
protective measures to store explosives, it is stated that the explosive
materials are brought by the licenced contractor during blasting time
and thereafter the explosives materials are cleared from the quarrying
premises immediately after blasting. In this case the question of storage
of explosives in the quarry area does not arise. In this connection the éh
respondent has executed an agreement with the explosive contractor

and in support of this a copy of agreement is enclosed.

| BPIN (74"
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The respondents would like to submit that the 6" respondent has
complied with the conditions imposed by the Geology of Mining
Department and carrying out quarrying operations.

In view of the above, it is therefore humbly prayed that this
Hon'ble National Green Tribunal, Southern Zone, Chennai may
deem fit and proper in the fact and circumstance of this case and

thus render justice.

] — ﬁq/ A\\
Solemnly affirmed at Chengalpattu e
On this ...... the day of March 2023 DISTRICY COLLECTOR

and signed his name in my presence. CHENGALPATTU.
BEFORE ME.
Assis or (ifc),
Geology|an t:ning.
u.
VERIFICATION Ehengeips

|, Thiru.A.R.Rahul Nadh., I.LA.S., working as District Collector,
Chengalpattu District do hereby verify that the contents of above

report are true to the best of my knowledge through records.

Verified at Chengalpattu on this  day of March 2023.
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